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MADHYA PRADESH BILL
No. 16 of 2012

THE MADHYA PRADESH VIDHAN SABHA SADASYA VETAN, BHATTA TATHA
PENSION (SANSHODHAN) VIDHEYAK, 2012

A Bill further to amend the Madhya Pradesh Vidhan Sabha Sadasya Vetan, Bhatta Tatha
Pension Adhiniyam, 1972,

Be it enacted by the Madhya Pradesh Legislature in the Sixty-third Year of the Republic of
India as follows:—

1. This Act may be called the Madhya Pradesh Vidhan Sabha Sadasya Vetan, Bhatta Tatha
Pension (Sanshodhan) Adhiniyam, 2012.

2. In Section 4 of the Madhya Pradesh Vidhan Sabha Sadasya Vetan, Bhatta Tatha Pension
Adhiniyam, 1972 (No. 7 of 1973) (hereinafter referred to as the principal Act), for the words
“sixteen thousnad”, the words “twenty five thousand” shall be substituted.

3. In Section 4-B of the principal Act, for the words “four thousand”, the words “ten
thousand” shall be substituted.
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4. In Section 4-C of the principal Act, for the words “five thousand”, the words “ten

thousand” shall be substituted.

5. In Section 5 of the principal Act, for the words “five hundred”, the words “one thousand”
shall be substituted.

6. In Section 5-B of the principal Act, after sub-section (2), the following new sub-section
shall be inserted, namely:—

“3) Without prejudice to the provisions of this Act, where a member travels by air
within the State of Madhya Pradesh from one place to another, he shall be entitled
to reimbursement of the air fare of such journey:

Provided that the total number of such journeys under this sub-section shall not be more
than thirty four per year.”.
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3 _ e H . H . Amendment of
7. In Section 6-A of the principal Act, in sub-section (1), Section GA.
¢ in the opening paragraph, for the words “seven thousand”, the words “fifteen
thousand” shall be substituted;

(i1) in the first proviso, for the words “three hundred”, the words “five hundred” shall
be substituted.

8. In Section 6-B of the principal Act, for the words “five thousand”, the words “ten Amendment of
thousand” shall be substituted. Section 6-B.

9. In Section 6-C of the principal Act, for the words “five thousand”, the words “ten Amendment of
thousand” shall be substituted. Section 6-C.

STATEMENT OF OBIJECTS AND REASONS

Due to inflation in recent years, it has become necessary to enhance the allowances, pension and family pension
given to members and ex-members of the Madhya Pradesh Legislative Assembly. It is also decided that air travel
facility be given within the State to the members to execute his responsibilities. Therefore, suitable amendments
are proposed in the Madhya Pradesh Vidhan Sabha Sadasya Vetan, Bhatta Tatha Pension Adhiniyam, 1972 (No. 7
of 1973).

2. Hence this Bill.

Bhopal : GOPAL BHARGAV
Dated the 29th March 2012. Member-in-charge.
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